OIH
GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
UNSTARRED QUESTION NO. 129
TO BE ANSWERED ON 03.02.2025

Green Credit Programme

*129. SHRI JUGAL KISHORE:

SHRI GYANESHWAR PATIL:

SHRI BHUMARE SANDIPANRAO ASARAM:
SHRI NALIN SOREN:

SMT. DELKAR KALABEN MOHANBHALI:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to

state:

(a)

(b)
(c)

(d)
(e)
®

the major objectives and expected outcomes of the Green Credit Programme (GCP)
2023 along with the specific areas and activities identified under GCP for generating
Green Credit;

the details of parameter set for registration, release of fund and monitoring of works
under GCP;

the details of the progress made under the said programme in the country including
Jharkhand, particularly in Dumca Parliamentary Constituency, Jammu and Kashmir,
particularly in Jammu Parliamentary Constituency, Madhya Pradesh, Sambhajinagar of
Maharashtra and Dadra and Nagar Haveli in the country;

the time limit proposed to implement the said programme across the country including
above mentioned States/UT;

the steps taken to create awareness among people regarding the said programme and to
encourage community participation in this regard; and

whether any specific targets have been set under the said programme for supporting
sustainable agriculture, adopting renewable energy and reducing waste in lines with
other Government policies and if so, the details thereof?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE
(SHRI KIRTI VARDHAN SINGH)

(a) to (f). The Central Government has notified Green Credit Rules,2023 on 12th October

2023 under the Environment Protection Act, 1986 (Annexure-I) to encourage voluntary
environmental positive actions resulting in issuance of Green Credits and has also
developed a Green Credit Programme (GCP) Portal (https://moefcc-gep.in/) for the
purpose. (Annexure — II)



Currently, the activity of tree plantation for eco-restoration of degraded forest lands is
being implemented under the Green Credit Programme (GCP).

So far, 17 State Forest Departments have registered 2451(covering an area of 56741
ha) degraded forest land parcels under GCP. Also, 41 PSUs and CPSUs across India
have registered themselves as entity on the GCP portal.

In Jharkhand, 339 land parcels (covering an area of 5537.50 ha.) were registered by
State Forest Department under the GCP out of which 131 (covering an area of 1748.78
ha) land parcels have been added in land bank of degraded forest lands. In Dumka
district, 18 land parcels (covering an area of 129.58 ha.) were registered and all of them
are currently under query due to various discrepancies.

Jammu and Kashmir is yet to be registered under GCP.

In Madhya Pradesh, 339 land parcels (covering an area of 5537.50 ha.) were registered
by State Forest Department under the GCP out of which 243 (covering an area of
11624.79 ha) land parcels have been added in land bank of degraded forest lands.
Sambhajinagar District of Maharashtra is yet to register any land parcel of degraded
forest under GCP.

Union Territory of Dadra and Nagar Haveli is yet to be registered under GCP.

State-wise status of implementation of GCP in the country as on 24.01.2025, is enclosed
as (Annexure — III).

The  Ministry has undertaken  deliberations/interactions  with  Central
Ministries/Departments, experts, industry, research and academia and other
stakeholders for the Green Credit Programme.
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TN, 9 AR TAGTY TRAdT HATAH
srfag=T

< faeett, 12 7@y, 2023

FAT. 4458(3T).— TS TUrETTHT F TATALIT AAHA FIAT I ATATRd FA & o0 AT FHise I
FTSATL-ATLTIT FTEHIUT T ATH ISTH & (1T TP T2 I P Fiee HAHT A 7a7 ST =T 8,

ST AT TR F TATELOT 6l LT U G AT T AqHA HIAL, ST AT T JIH
TS UF JedT ¥ AT SHad ST & €] U 9qd qiieh H TATE Fd 3l Hl T@rhe 77 TAEeoiy
TS SAaTg ATAT & (o0 3T Fqa ud a7y {adt & & o § T2 9%, 99 @@ & 9 § qe% -
TATALT g Sa et T I 8,

ST TFTALT o ATA THREIHT HIAT D AT FA 6 (0 F-eTRd A= o A
ATIIAT T TETAT & § HSTAAT T, ST IZ9T ITHIHTSA 37T THTS I TITALT TAHA HIT FT Tl

I AT AL TRAAAT T AT AT Fh qaa Stra Sieft 1 Treariad w0 ¢

A A Fiee FEFT, Tt G Afaf==w, 2001 (2001 7 52) F Fefi ITS T FTaT FHiee
FTIT T, 2023 T TAF &, T hiee T&H HLd aTel TATELU( T FAT F TAGTY Gaelt AT A1 I Tl 2,
T FTET IcAST Bl FH FLAT IT TATH FAT 3T N Fiee FdwT F efiw = Fee q=7m 2 aren
FTH, ITF T o T IH w1 F o Fwree wiee ofF g T S A,

6482 G1/2023 )
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A M e FEAFA FATEIT F7H, 2023 FT ITET AT F TS, TETLT, 90 |, G 3,
39-GT (i) H ATAGAAT TEAT F3M. 2779 (), AT 26 A, 2023 FIT TR 77 T3 o7 e asfy
xRt & st o qEme st fhe o o,

ST HET ALY FIRT 9T a1 it o geamai 9¢ a¥70F =9 § &= G @ g;

qd: AT, ha T TCRTE TATFL0T (FHTA0T) AT, 1986 (1986 FT 29), &TT 3, €T 6 AT 41T 25
FTT Y& ARl T TN & g0 fHeferfed Aas st §, o7aiq; -

1. =fer wm s s — (1) =9 e "t 9w wRe e, 2023 21
(2) T TSI § T THTI 6T AT %I TG gl

2. v *fee FRFT F ST, - (1) M Fiee FEFT STS-3TLTRT T F ATEqT § TATG0T g THREHE
FIAT T AT T HAT AT FAF HEE T FE, TEH AT FT G107 2 T 53 9 {98 AT
2 ITsH FIC SATU
(2) = wfee a4 F Iu-fAew (2) # Ffde el ff aatawfr w1 & forg G =t g o
T 9T F 9T AT
(3) I FieT FTAFT ITRM, FAMAT T o177 FEATA T w0 § vga et oft f&afer & siavia
=T aTEEt a1 o= Tl & QT # & arg-ary S 4 § iy stew wraeiT 3o
FIA T AT ARRIL, AT THEAT I GHEGT T FA & [0 9 Hiee T2 FT AT GHEH
TIcHTIRd T,
g T 39 THa yg f&te S squreEr § @ o e i § gied 91 are i s S aww
TEl g
3. gfTTd - (1) =7 fRawi &, S oo o dasf § stegerm sofea 7 2y, -
() "srerrEE" ¥ w7 # Ay warrer afea g;
(@) "srfafEa afeor & e 13 % ol vt srforfRa g =are afena 2
@) "I wfEe & FreT fAfore w1, et qaawor 9 9RRreE THE 9297 8l aq T8 U 11
STCHTER T UFHe Tars A3 &
(=) "TE" & qread R 10 F srefier T e wiee TRt st 2
(2) I <r=aT ST af & ST =9 = § 97 g oix TRarud qal g fohq T=iaer (§3e) A=,
1986 & TRXATIUT &, AT o< ZII ST 39 AT =aH H B
4. T Ffee FERA - (1) FIE =AH AT THE TAELT A TRAT, TRIAT AT FLAT F FATSATS
Iu-fam (2) § Afds #rE ff 3T F°7 T
(2) I9-F=w (1) & Ffde sumt & afoafea w1 afeato 8, sata-
(i) FATIITOT — FFLOT <97 H ZRA ATAL0 T&T 6 (T FHAT /0 TATRT o,

(il) ST T - STA FLEAT, T FAAT AT A % HAA STAN T A 97 il AT o, oreH
Sfarg STt T ITA 37T I 3w aivafer ;

(iii) FTTT FTT - ITATEHAT, T TATESA T IT(RT @1 T ToF H I A g T Ta
TAATSIT T AT 3T A ARG T AT 2

(iv) STIfrT Yaed - TUgO, TAFRW T 9T £ 3 T g5 Y& qfgd AUy & gq
FEH AT, FATAT 3T TSHT TATSAT Tl TTHTET &,

(V) AT TG H FHT AT - 1 TUUT H FHT AT ATl STTT A 7T TG ITLHT FIAFHATAT 6
AT 24,
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(vi) FITE FLEAT 3T [AEZT - T F L ST ARG F IITAT 'l T 8
(vi) THHTE oael Atad AT - ATAATars w1 1o 71 sfi Jarei q ST oo ST F &
o sefed #T;
(vil) TAT HAT T AT TET - TATALT AR GRS I FT ITART Fh qaqd
TAT T A7 TSI &1 o (W07 Rl ST AT
(3) I e ITH 2 * =g AR IT €T &1 IU-FA7w (2) #§ s fefy i #+d gg i vl aw &
T 3o g TR0 10 T 3T ST9TTEa o O TFoee et gl
(4) I9-FATw (3) F T TRIEETHT0T B SAa i T TEahT GIT 26 TS TITUT JaHTEe o ATeH
T TAFI & T T9TE T T ST
(5) IT-FAT (4) F refie s UTH g UT, YAt w1 i R srfafEa st g gentia
FLTUAT
(6) ATTRT sAfoerewT, =& Haer § ST T fRe=aer 99, 19 Ud (8T, TATa9d, & T,
T g TR0 T T 67 I FTd g TATEF i IS T He
(7) stma=e 5T fhT U T A qfE wd g S9-AT (6) F e Ruie w2 U, LT Seah i
I FTS T THTOT T T&TH FHT

5. 7 Hfee Iaw A i g} - (1) F=h € F+19F F g2 7 i Fee f e #= f vgft == =
ST, ST TerTeeh T FRrRTert 9% g Jante g Stterg=rd il S |

(2) o wTu ForefY oft &1 3wt § 9 i it umT Fifea aataweiia aioms ST F9 3q aeT®
T, THTT Thel, &, AT TH 77 TTH S ATIGS! 6l GHherdT I ST g
(3) = (4) & srefi e Frat gq M9 e I FL 3% Y F A TZagT Fsi T T 5T
srfergf=ra it STustT|
6. T Ffee ITTH FLA il THHAT - (1) I e FF T0AT F ST 70 T0 FAT F Tegiswd i T
FT T =8 TR S, ST wermeR g et £ ST
(2) AT F TISTEEHLT AT TLHT 3T TH TR & TSTEL T g AU (Ha<or T g7 e
ERES i
(3) TATEF AT o TISTEe T, FhT T FAT o TedTehd Ta AT 3T 38 THIX TATAT FIAT & 6
Y § TorFei = & 8 A e TaT T g JaaT2e [Ahed H

7. SRTEF - (1) AT AT AT T feAT TRuE, FrEmaer Teree e A =ad, 1860 &1 &, 21 %
et TorEdraReor HeaT 596/1990-91 F srefie Tredisheor Femadl ariie 12 97+, 1991 51T Trfua i
TERTATT TATEL ST qT HATAL, AT TR FIT . §.1-8/89-3E, ATE 22 F[, 1990 F ATeAH &
TATAT Uk T R, =9 =T & 7efie sermess grm

(2) worTEe = AT % AT THF Tae A GATAT Aigd AT hiee HIAFRH 6 TATAT HI7aTT 6

forT et grml

(3) TETE % IALENAcAl § AT d qEATd g, S -

(F) = gt = srefir = e Frdww F Fwrateaga & oo fRenfRger, afFamd sz wrd sorrett

ot e,
(@) TgtaaT, TorEdraer ShwhaT, fRenfaaer i gefaa /ra, ROrteT o g+ gq o Asea
ETGIN

@ I Fee (R #im Fee I #x af2q) siv g+ FfRaa #1 ¥ 3o 9 #we &1
FAQET ST FA g FETTAT AT ToHAT0 eATiod e,
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(%) M e TR ST AT H= AT TATIAT 3T HATAT g; T hiee ST H g el
& TISTELTaRr o forT T9-STor 3T T TeT YT 2 AT STTehaor T 26 e
TATIT gq Y A@-TE&RT F I a4 T UH A@T-Ue®l GRT @@l GaT :39 8q
fRenfager fEfera e,

(F) AHITET TReTHEelt & A M hiee TSTEel AT HF AT TITAT il TITIAT AT ATHT
FAT;

(F) T Ffee TRTH Ted, AT TF 2T § T ISTEL 0 HeATel F e 6 (o0 fRer=aer
[EEIGEERTIH

(®) ATtHT SAfSreRTor, TR, AT 69 3fi¥ F9 Ud 27 H9 g arueh et ua i
gfaee & #¥ & forg fRenfAzer At s,

(31) 1 e F =T g arene fear @ % forg faenfacer e wwm

(=7) M FiST THOTIA F =TI T Fated gt w1 AR war s Genare i e
FAT % AT T TET FAT T AT AT ATATE I el o (70 AT Ud g wrears
FLAT

(4) T UL IR (3) F eI FRenfaaent vd qgaal g Fard A Hi7 TqHEd Id
FIT

8. e aAfa - (1) FET TR FIRT TS AT A ATAT AT FHATT 9 Fa7 % o7 T wfee
FIAFH & FIATeAAT 0l (AT g IALET 2|

(2) g=TeT |fafa ® wAmerdt v Famn & afafafer, agtEer 8 F @, S 99 i o
TE T qureee Fivaterd g fove Fai avar 3 aw=n
(3) HATAC HAT, THF-OHT UX, TA AWl & oTfi WA wee Fwriww At aHer w5 i
Rerferfaa & daer # Far g & el 3, sroiq;-

(F) = w2z Frdeww & aitatera BFo S arer #1F 3f7 &1 % 999 §; i

(F) FETT TLHTE GIT THART AGIHA e T AT o Ja H|

9. et TR — (1) Fa TwhT, Terree v FRrwTient o e o wors 14 g aaeiehr afafaat 1
TS T Tl ST = =T % orefi= 0 e Fwa o FATeaa= § TTHF 6l Tgraar wai|

(2) TAF TeReATehT FIATT F TEeAT § HATAAT U AT, TAT S 39 w1 & &G tad o= § 749 37
qAAT TEe AT e wfeafora g,

(3) Tt AfAfa ArErfer i 3 o yormer &t Ifva waft ey s arat & arg-ary
ferferfera afeafora of R -

(F) it watavei TR aTH A B AraeTE GH1eE, THIT TR, &, AT U 99T
TE T HTIEET i HHheqdT  eme a< A wiee T vk e &t ot + foro gz

(F) T FF % GG H TR0, FATIA, AT, JTT i ATt gimar & forg a1
(4) TTEF FIT Tt afafa 1 A et o s a6 A a7 a8 el S

10. i+ Ffee TRE - (1) TATHF T ATCH SATHFHLIT T AT WA FiSE T TSTELHIT FlA TF T FT &
11 e Tt &t =aToAT Ud TEeETE w4

(2) T TR Sarae gy, foraH oF aTal o |T-a7, VeI Ud {9 e ST i o
TSI ATHTT ST acd GieAterd gl

(3) Thoredt Raferfaa wrat &1 agT Haf, TIiq: -
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(F) FTAT T TOTEEHTOT 3T A FiSe AT FAT;
(@) 1 e T FTA HT TETH AGT-STET A T2T FIAT;
(1) THT FTF TS AHATT FLAT TIEIH I & AT LT ST I=1T LT,
(ST) ST9TTEe ZTET T8 FIUT AT HIE A7 F1|
11. 2T REHR - (1) TTHF Feg T TLFTE F ATHIGT | (ATITE HH) ST WIehid it EATI9T FOT U

SHAT TGXHETT Sh AT

(2) TR AT Fea T TLHIT 6 ATHIET | TATHE T 970 [T R F JqaTe, A7 Hiee #
AT Hareft FT H

12. AV T 2T §H - (1) Toea o6 o7 T FAf9 e &t o d@ag § qreafeiar ye™ #3 &7 == Fawi &
T SaTe SETT i e 3 B, FealT ORI o STqHIed o, A Ud 227 § A erd T ud IHHT
TEETE HT
(2) T UF o7 HA Toeel | Icq9 W@ <7 fagel 3T e e, S &= a1 Suaieedy, qarad
TATG, &A9aT AT e ST oS F7 @[aid w7 Tl
13. AT ATSRUT - (1) TerTash UHT HeATsH FT *heg TLHTE FIT SAAART QAT F ATA AR
AT F = H FF F9 % o gewsnt v arfea w0m

(2) ATHTRT srterereor = =T o o1t T e T FIA I AEEH GIRT (0 T FHAT 6 TATIA
& arer | fRertagert F ST TcATId FEATUAT 3T TTEF HI I T&qd H4,

(3) srfsrfRa srfsyareor faenfAdert ST ET T & AT (Aot Seqd

14, Fi= Fiee BT A7RT ST FT - (1) =7 F=at F arefiq A= e Frdww & arfier w=tes arierr
I ATETRA g

(2) G FIATT For § WA FHiee T AT IeqT F2A o6 ISUTAT T FRrpTier FGf

15. A@TILrET. - (1) TeTes, At srfesor, T, =TI 79 3{< 9 U T2T 6 o FHTAT 6l TAF
ey ot ay &t F81H 9 UF a9 & Hiae GArad a6 SFqeEr 9% 6T e g T s
AT TEYeTRT gTET @l e Fars SITus|

(2) 39-FF=w (1) & AR S/ T AT J@T IaT Tiaaa e wl & HT|

(3) TTHS o@T TLAT TAAaT il I 6 aE & g AT & HIaC o@r 90T Jiddad 9% i T
FEATE AT T ALRTE il TE&T HA

[T, %.12/24/2023 — T=uanw (fE2)]

o > o=
ATHA] A<, 4T 144

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 12th October, 2023

S.0. 4458 (E).—WHEREAS a Green Credit programme is being launched at national level to leverage a
competitive market-based approach for green credit for incentivising environmental actions of various stakeholders;

AND WHEREAS the Government of India has introduced ‘LiFE'-'Lifestyle for Environment’, as a grass-root,
mass movement, for protection and conservation of environment and for other environmental and climate gains, by
enhancing environmental actions that propagate a healthy and sustainable way of living based on traditions and values
of conservation and moderation, and for sustainable and environment-friendly development;
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AND WHEREAS an innovative market-based mechanism to incentivise environment positive actions will help
promote the LiFE movement, which aims at encouraging sustainable lifestyles by driving consumer and community
towards behavioural changes that promote environment friendly actions;

AND WHEREAS the Green Credit programme is independent of the carbon credit under the Carbon Credit
Trading Scheme, 2023 made under the Energy Conservation Act, 2001 (52 of 2001), an environmental activity
generating green credit may have climate co-benefits, such as reduction or removal of carbon emissions and an
activity generating green credit under Green Credit programme may also get carbon credit from the same activity
under the said Scheme;

AND WHEREAS the draft Green Credit Programme Implementation Rules, 2023 was published in the Gazette
of India, Extraordinary, Part II, Section 3, Sub-section (ii), vide notification number S.0. 2779(E), dated the 26™ June
2023 inviting objections and suggestions from all persons;

AND WHEREAS all the objections and suggestions received have been duly considered by the Central
Government;

NOW, THEREFORE, in exercise of the powers conferred by section 3, section 6 and section 25 of the
Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules,
namely:—

1. Short title and commencement.— (1) These rules may be called the Green Credit Rules, 2023.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. Objectives of Green Credit programme.— (1) The green credit programme shall incentivise environmental
positive actions through market-based mechanism and generate green credit, which shall be tradable and made
available for trading on a domestic market platform.

(2) The green credit will arise from taking measures by a person of any environment activities referred to in
sub-rule (2) of rule 4.

(3) The green credit programme shall encourage industries, companies and other entities to meet their existing
obligations or other obligations under any law for the time being in force, and encourage other persons and entities, to
undertake voluntary environmental measures referred to in rule 4 by generating or buying green credit:

Provided that the green credit generated or procured to fulfil any obligation in compliance of any law for the
time being in force shall not be tradable.

3. Definitions.— (1) In these rules, unless the context otherwise requires,—
(a) “Administrator” means the Administrator referred to in rule 7,
(b) “designated agency” means an entity designated as such under rule 13;

(¢) “Green Credit” means a singular unit of an incentive provided for a specified activity, delivering a
positive impact on the environment;

(d) “Registry” means the Green Credit Registry established under rule 10.

(2) Words and expressions used in these rules and not defined herein but defined in the Environment
(Protection) Act, 1986, shall have the same meaning as assigned to them in the Act.

4. Green Credit programme.— (1) Any person or entity may take any measure specified under sub-rule (2) for
the purposes of protection, preservation, or conservation of the environment.

(2) The measures referred to in sub-rule (1) may include the following activities, namely:—
(i) tree plantation—to promote activities for increasing the green cover across the country;

(i) water management—to promote water conservation, water harvesting and water use efficiency or water
savings, including treatment and reuse of wastewater;

(i) sustainable agriculture—to promote natural and regenerative agricultural practices and land restoration to
improve productivity, soil health and nutritional value of food produced,;

(iv) waste management—to promote circularity, sustainable and improved practices for waste management,
including collection, segregation, and environmentally sound management;

(v) air pollution reduction—to promote measures for reducing air pollution and other pollution abatement
activities;

(vi) mangrove conservation and restoration—to promote measures for conservation and restoration of
mangroves;
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(vi) ecomark label development—to encourage manufacturers to obtain ecomark label for their goods and
services;

(vii) sustainable building and infrastructure—to encourage the construction of sustainable buildings and other
infrastructure using environment friendly technologies and materials.

(3) A person or entity desirous of obtaining green credit shall register the activity with the Administrator for any
activity referred to in sub-rule (2) undertaken by him for grant of green credit.

(4) An application for registration under sub-rule (3) shall be made to the Administrator electronically through a
website established by the Central Government for that purpose.

(5) On receipt of the application under sub-rule (4), the Administrator shall cause the activity to be verified by a
designated agency.

(6) The designated agency shall, after making such verification and inquiry as it may deem necessary, in accordance
with the guideline made in this behalf, submit a report to the Administrator verifying the activities undertaken by the
applicant.

(7) On receipt of the report under sub-rule (6) verifying the activities undertaken by the applicant, the Administrator
shall grant the applicant a certificate of green credit.

5. Methodology of generating green credit.—(1) The methodology for calculating the green credit in respect of
any activity undertaken shall be such as may be notified by the Central Government on the recommendation of the
Administrator.

(2) The calculation of green credit in respect of any activity undertaken shall be based on equivalence of resource
requirement, parity of scale, scope, size and other relevant parameters required to achieve the desired environmental
outcome.

6. Procedure for generation of green credit.— (1) The methodology for evaluation and verification of the
activities undertaken for the purpose of calculation of green credit shall be such as may be determined by the
Administrator.

(2) The manner of registration of the activities and the details required for such registration shall be determined
by the Administrator.

(3) The Administrator shall develop the website for registration of activities, evaluation and verification of
activities undertaken and award of green credit in respect of such verified activities, electronically.

7. Administrator.— (1) The Indian Council of Forestry Research and Education, a Society registered under the
Societies Registration Act, 1860 (21 of 1860) vide Registration N0.596/1990-91, dated the 12" March, 1991 and an
autonomous body as declared by the then Ministry of Environment and Forests, Government of India vide Resolution
No.1-8/89-RT, dated the 22" June, 1990, shall be the Administrator under these rules.

(2) The Administrator shall be responsible for the effective implementation of the Green Credit programme,
including its management and operation under these rules.

(3) The responsibilities of the Administrator shall include the following, namely:—

(a) develop guidelines, processes and procedures for the implementation of the green credit programme
under these rules;

(b) develop methodologies, registration process, guidelines and associated measurement, reporting and
verification mechanism;

(c) establish methodologies and processes for issuance of green credit (including issuance of digital
green credit), and equivalence of green credit generated from each identified activity;

(d) develop guidelines for the establishment and operation of the Green Credit Registry and trading
platform; for self-certification or third-party certification for the registration of an activity for issuance of
green credits and its inspection and verification by designated agency, for empanelment of auditors and
audit by such auditors;

(e) establish or designate the Green Credit Registry, and trading platform service provider in accordance
with the approved guidelines;

(f) develop guidelines for the green credit programme portal, the knowledge and data platform, and for
the fees from the registered entities;

(9) develop guidelines for filing of annual returns and progress reports by designated agency, Registry,
trading platform and knowledge and data platform;
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(h) develop guidelines for the market stability mechanism for trading of green credit.

(i) regulate matters relating to trading of green credit certificates and to safeguard interest of sellers and
buyers; and take preventive and corrective actions to prevent fraud or mistrust.

(4) The Administrator shall seek approval of the Central Government for guidelines and methodologies under
sub-rule (3).

8. Steering Committee.— (1) A Steering Committee to be constituted by the Central Government shall be
responsible for the monitoring of the implementation of the Green Credit programme under these rules.

(2) The Steering Committee shall comprise of representatives from the Ministries or Departments, experts from
the field of environment, industry associations and other relevant stakeholders as the Central Government may
consider appropriate.

(3) The Steering Committee shall, from time to time, review the Green Credit programme under these rules and
make recommendations to the Central Government in respect of following, namely:—

(a) activities and sectors to be included in the Green Credit programme; and
(b) any matter referred to it by the Central Government.

9. Technical Committee.— (1) The Central Government, based on the recommendations of the Administrator,
may constitute Technical Committees for each activity which shall assist the Administrator in implementation of the
Green Credit programme under these rules.

(2) Each Technical Committee shall comprise of members from the Ministries and Departments, organisations
and experts having the knowledge and experience in the field related to the activity;

(3) Technical Committee shall develop and make recommendations to the Administrator which will inter alia
include—

(a) methodology for calculation of one unit of Green Credit, on the basis of equivalence of resource
requirement, parity of scale, scope, size and other relevant parameters required to achieve the desired
environmental outcome;

(b) mechanism for registration, verification, evaluation, measurement and reporting process in respect of
each activity.

(4) The Technical Committee shall advise on any other technical matter referred to it by the Administrator.

10. Green Credit Registry.— (1) The Administrator or designated agency shall establish and maintain a Green
Credit Registry for the registration and issuance of each Green Credit.

(2) The Registry shall be an electronic database, which, inter alia, shall contain common data elements relevant
to the registration and issuance of green credit.

(3) The Registry shall discharge the following functions, namely:—
(a) registration of activities and issuance of green credit;
(b) ensure accurate accounting of the issuance of green credit;
(c) maintain secure database with all required and essential security protocols;
(d) any other function assigned to it by the Administrator.

11. Trading platform.— (1) The Administrator shall establish and maintain a trading platform with the approval
of the Central Government.

(2) The trading platform shall perform functions regarding the trading of green credit, in accordance with the
guidelines made by the Administrator with the approval of the Central Government.

12. Knowledge and data platform.— (1) The Administrator shall develop and maintain a knowledge and data
platform, with approval of the Central Government, for providing transparency on various activities being undertaken
and for reporting sectoral progress under these rules.

(2) The knowledge and data platform may collate key data points generated from the Registry and other
information, such as sectoral achievements, best practices, information on capacity building, etc.

13. Designated agency.— (1) The Administrator shall designate such entities to act as designated agency in
accordance with the guidelines approved by the Central Government.
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(2) The designated agency shall conduct verification and submit reports to the Administrator in accordance
with the guidelines as regard to the verification of the activities undertaken by an applicant for issuance of green credit
under these rules.;

(3) The designated agency shall file annual returns to the Administrator in accordance with the guidelines.

14. Demand generation for green credit.— (1) The participation to the Green Credit programme under these
rules shall be based on voluntary participation.

(2) The Steering Committee shall recommend measures to generate demand for green credit in the country.

15. Auditors.— (1) The activities of the Administrator, designated agency, Registry, trading platform and
knowledge and data platform shall be audited within a period of one year at the end of every third financial year by
independent auditors to be appointed by the Central Government on the recommendation of the Steering Committee.

(2) The auditor referred to in sub-rule (1) shall submit its audit report to the Administrator.

(3) The Administrator shall submit an action taken report on the audit report to the Central Government within
a period of six months from the date of the receipt of the audit report.

[F. N0.12/24/2023-HSM(pt2)]
NAMEETA PRASAD, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi- 110064
and Published by the Controller of Publications, Delhi-110054.
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T, I AR FTAGTY qRAdT HATAd
CIEL T

T2 faeetl, 22 w2ast, 2024

.37, 884(37).—Fe T TALHTL, TATAL (F2eron) srferf=r=w, 1986 (1986 =1 29) #FT &<T 3,6, 25 F
T AT & TSI, STETITO, AT 11, @< 3, 37 &2 (i) § aria 12 rFgay, 2023 Hit ATag=T dean
T, 4458 (31) FT THRITAT A9 wiee Faw, 2023 (B =HH T8 7T I HFH &9 § Fgl T4T )
TATT ;

AT, 6 et & M= 5 ° Suaer g & s aeanre, wermas it fBrerfer uw, S<6 At & s
F1 E fFeft ot FamererTa 3 waer & 9 wiRe i o F forw st @ afig e w2,

qqA: AT, FET LA, A1 wiee a7, 2023 F 7w 5 F I0-F7w7 (1) F AqE0 §, TomaT il
TRTRer 9%, FETT & gy H A i & TET & forw Meferied qafa #r sfegf=a w2t 2, st -

1. AT ST ST HH ST 6 a9 (S9N 70 AT AF HI=A07 3T Tagq & T gor a7 7
AT IR W, T 7 T TAUG &= qigd TAh AT G &= Al ATHATT e, v Feamraor & forg

SUeTse FATAT ST s 3<% =T & 1t 39 e % gord o YAl & forg 391 w2 § g srawr
&1 gfag w27 % forg Sraraerat v agrar fe=r s
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2. A7 1 % STl FATUAO & o7 9= T 10 i &3 &1 997 R0 & q<6 [T ATgu 3
TERT TR ITH ZFAT T ITH AT ZHT AT

3. T Ffee F g F AT F 0 AT T2 FT Togh Hre oY FRE AT FEAT TATHF AT
AT FT ThaT 2l

4. 27 3 % eI e W g U, Yo 977 1 # Ay G of i i gg=me w9 6w srasw
T HIUAT 37 39 36 AIAT F o7 9 Fiee F o F o geAmardor #39 g UF T&d19 I5qd F9 &
ferm g

5. 3T 4 % eI AT TTH g9 9T, TATHF U [SHIE dle dAT T 3T IH SAaTh Hl ST H,
S|H Faor &t AR ST FemEEE 4, (S Fs &, T SHE qe 7§ [ sty & fiaw gemEs i
AT T ST FEATerT g

6. ATEH S STFE IT ST o UH e A&, ST TATHH FIT T 63T ST, & AT | =BT e
H e srafer & ager YT T T HT SATT H3T

7. U7 6 & eI WA F AT 9T, TATEF a9 (90T &l TGGT A1 T FE AT 6 ATET
FATLIIOT A T QLT QT ST qIATT 0! AT & &7 qW 61 STafer & HIaL TAI0r i 2T 647 ST

8. FATIO QT 2 9, a9 90T 38 g9 # gomq® &7 Uh R a5qa F30 7 Saa@® Hl
FATIITT T B T THTIT T ST FIT

9. 927 8 3 Srefi RTE 9T B W%, W9ITea, FeATIT & oA o 3 HedTa o TeETd, 3 a9 6
et [Afde oo & § T U geqt it F FEAT T FATAI FRATRATT F T g Al Rae i
STHTU o STeT 9% I Fhiee IO FT ThaT g 3T e &l ST HT gl gl

10. I e & TOET FEterd a1 FEART g7 FATT & T 20 & Faer | 6T T 970 3 79047,
TIH A A-Taag & et &t it # s 9% 9 gFa% 1100 F&Ai F FAaH Ja9cd & AT ug
o &1 9% AT & HILAH & 3T AT T &7 o 70 TF FA hfee 6 T2 F il S

1. 3% % adi= gioa i #te 1 aeEe-"m a9 (320 ug @949) sita=aa, 1980 (1980
T 69), FATHEAT, F T F-aATiHr TS & 0 a9 fH & sraad & 9 § JfaqZs a-d 6 &
AIATAT Tl I FA 6 o0 7T ST FohaT €1

12. 3 (A9l % AT A9 % Jad § giorg A7 wiee FT START TATE, AT AT gqTET

TIA Hohdd & T AT TEAT Tgq et o fafer & orefie a=mu 10 F=dt & erefi| ifdiee JraTer
ICALETIAA o Said AT & foru fRaT ST |JhaT g
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 22nd February, 2024

S.0O. 884(E).— Whereas, the Central Government made the Green Credit Rules, 2023 (hereinafter referred to
the said Rules) under section 3,6, 25 of the Environment (Protection) Act, 1986 (29 of 1986) vide notification number
S.0. 4458(E), dated the 12" October, 2023 published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub
Section (ii);

AND WHEREAS, rule 5 of the said Rules provides that the Central Government shall, on the
recommendation of the Administrator, notify the methodology for calculating the green credit in respect of any
activity undertaken under the said Rules;

NOW, THEREFORE, in pursuance of sub-rule (1) of rule 5 of the Green Credit Rules, 2023, the Central
Government, on the recommendation of the Administrator, hereby notifies the following methodology, for calculation
of green credit in respect of tree plantation, namely: -

1. The Forest Department of every State and Union territory shall identify degraded land parcels, including
open forest and scrub land, wasteland and catchment areas, under their administrative control and management, which
shall be made available for tree plantation to promote activities for increasing the green cover across the country for
the purposes of generation of Green Credit under the said Rules.

2. The land parcel identified for plantation under paragraph 1 must be free from all encumbrances and must
have size of five hectares or above.

3. Any person or entity desirous of undertaking tree plantation for the purposes of generation of Green Credit
may apply to the Administrator.

4, On receipt of the application under paragraph 3, the Administrator shall identify any land referred to in
paragraph 1 and assign the same to the applicant and require him to submit a proposal for undertaking tree plantation
for generation of Green Credit in lieu thereof under the said Rules.

5. On receipt of the proposal under paragraph 4, the Administrator shall prepare and issue a demand note to the
applicant which shall include the cost of tree plantation and administrative expenses, if any, to be paid to the
Administrator within a period specified in the demand note.

6. The applicant shall pay the amount to the Administrator on or before the period specified in the demand note
through a bank draft or such other means of payment as may be decided by the Administrator.
7. On the payment of the amount under paragraph 6, the Administrator shall direct the Forest Department to

carry out tree plantation in line with the management plan or working plan and shall be completed within a period of
two years from the date of payment.

8. On completion of tree plantation, the Forest Department shall submit a report in this regard to the
Administrator and issue a certificate of completion of tree plantation to the applicant.
9. On receipt of the report under paragraph 8, the Administrator, after evaluation and verification of the tree

plantation activity may generate and issue Green Credit to the applicant under the said Rules, based on the total
number of trees planted in assigned land parcel and on the report and certification of completion of tree plantation
activity.

10. The Green Credit shall be calculated at the rate of one Green Credit per tree grown through the tree
plantation on such land parcel, subject to minimum density of 1100 trees per hectare, based on the local silvi-climatic
and soil conditions, on the certification of completion of tree plantation provided by the Forest Department concerned.

11. The Green Credit generated under the said Rules, may be exchanged for meeting the compliance of the
compensatory afforestation in case of diversion of forest land for non-forestry purposes under the Van (Sanrakshan
Evam Samvardhan) Adhiniyam, 1980 (69 of 1980), as applicable.

12. The Green Credit generated in lieu of tree plantation under the said Rules may be used for reporting under
environmental, social and governance leadership indicator or under corporate social responsibility under the
applicable rules made under any law for the time being in force.

[F. No. HSM-12/24/2023-HSM(pt2)-Part(1)]
NAMEETA PRASAD, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. o
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F. No. HSM-12/24/2023-HSM(pt2)-Part(1), E-220847
Government of India
Ministry of Environment, Forest and Climate Change
HSM Division

Fekkkk

6" Floor, Jal Wing

Indira Paryavaran Bhawan
Jor Bagh Road

New Delhi - 110003

Dated: | 0“3uly, 2024

Office Memorandum

Subject: Guidelines on financial and accounting procedures, fund flow
mechanism, record keeping and auditing under eco-restoration of

degraded forests component under Green Credit programme - reg.

The detailed modalities for implementation of the tree plantation component under
Green Credit Program (GCP) has been communicated vide O.M No. HSM-
12/24/2023-HSM (PT2)-Part(i), E-220847 dated 22" February 2024. A GCP Portal
(https://moefcc-gep.in/) has been developed to enable end to end implementation of
the tree plantation component, including, registration of land parcels by state forest
department, verification and approval of land parcels by Administrator (ICFRE),
selection of land parcels by entities, submission of cost estimates, demand note
generation etc.

2. The following financial and accounting procedures may be followed by Administrator
(ICFRE) and State Forest Departments:

l.  Fund disbursement to the State Forest Department:

i. Separate saving account in a nationalized bank shall be opened and
maintained for Green Credit Programme by the Administrator, State Nodal
Officer (SNO), Implementing Officer (I0) and concerned Range Forest
Officer.

ii.  After receipt of the funds from the entity, the concerned SNO will submit

requisition for release of funds annually to the GCP Administrator on the
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GCP portal. The fund release requisition can also be submitted by the SNO
to the GCP Administrator through email till the fund requisition interface is
developed on the GCP portal.

After receipt of requisition for fund release, the administrator will scrutinize
the request and thereafter release the funds to the SNO.

Subsequent release of funds to the SNO will be done in annual instalments,
as per the progress of the plantation work as per the OM No. 1-20/2023-RT
dated 23.02.2024 issued by MoEF&CC. The release will be subject to
submission of utilization certificates, progress reports and other relevant
documents duly signed by the authorized officer in the States and UTs.
Administrator will upload sanction letter and transaction details on GCP
portal immediately upon release of funds.

The funds will be utilized by the State Forest Department by following
prescribed financial procedures and rules adopted by the respective UT/
State Government, including administrative and financial sanctions as per
delegation of powers.

Utilization certificates, expenditure statement and physical progress reports
shall be submitted by the SNO to the Administrator on the last fund release
prior to release of any subsequent instalments.

Administrator (ICFRE) should ensure adequate safety and safeguard
mechanism for validity and data integrity in the GCP Portal.

The activities of the Administrator, designated agency, Registry, trading
platform and knowledge and data platform shall be audited within a period
of one year at the end of every third financial year by independent auditors
to be appointed by the Central Government on the recommendation of the
Steering Committee.

The auditor referred to in sub-rule (1) of the Green Credit Rule 2023 shall
submit its audit report to the Administrator. The Administrator shall submit
an action taken report on the audit report to the Central Government within

a period of six months from the date of the receipt of the audit report.

Financial and Accounting procedures

The Administrator shall engage a Chartered Accountancy firm which is duly
empaneled by the Comptroller and Auditor General of India for undertaking
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proper accounting mechanisms and maintaining financial transparency. Al
necessary financial statements and records shall be maintained by the
Administrator.

The Chartered Accountancy firm engaged by the Administrator from
approved CAG panel for concurrent accounting will also establish

accounting formats as per CAG approved Accounting Standards.

Audit Arrangements

The Administrator shall engage a Statutory Auditor from among the
Chartered Accountancy firms duly empanelled by the Comptroller and
Auditor General of India. The engagement of the Statutory Auditor will be
approved by the Board of Governors of ICFRE.
The Administrator shall compile the Annual Accounts of the preceding year
of the funds under GCP, not later than June of the succeeding year showing,
as per CAG Accounting Standard:

i.  Annual Account Statement

ii. Receipt and payment accounts;

ii. Income and expenditure accounts; and

iv.  Balance sheet
The Auditor will prepare an annual audit report on the accounts of the GCP,
which will general or specific comments as they may consider necessary on
the financial prudence of the Administrator and on the results of their audit.
The audited accounts will be placed before the Board of Governors of
ICFRE. A copy of the audited accounts shall be submitted to the Ministry.

This issues with approval of the Competent Authority.

To,
%

(Dr. Satyendra Kumar)

Director (HSMD)

Email: satyendra.kumar07@nic.in
Tel. No.: 011-20819291

Director General, ICFRE, Dehradun

2. PCCFs/HoFFs of all States/UTs
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Copy to:

1. Sr. PPS to Secretary/PPS to DGF&SS/
2. AS/JS, In-Charge GCP
3. Addl. DGF(FC)
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Annexure — |l

State wise current status of implementation of the Green Credit Programme
(GCP) as on 24.01.2025

Total registered land parcels/blocks on GCP portal
S.No State by Forest Departments

No Area (ha)
1 ANDHRA PRADESH 690 10580.56
2 ASSAM 10 454.00
3 BIHAR 57 4108.71
4 CHHATTISGARH 94 1954.92
5 GOA 2 10.00
6 GUJARAT 342 6760.21
7 HARYANA 14 128.00
8 JHARKHAND 339 5537.50
9 KARNATAKA 38 1027.60
10 MADHYA PRADESH 313 15128.94
11 MAHARASHTRA 107 1572.55
12 ODISHA 106 1039.63
13 RAJASTHAN 17 908.00
14 TAMIL NADU 167 4708.40
15 TELANGANA 77 1738.02
16 UTTAR PRADESH 67 883.96
17 UTTARAKHAND 11 200.03
18 Total 2451 56741.03




